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Heard the applicant in person and the learned

counsel for the respondents, '

2. The applicant has filed a memorandum for

seeking permission to. mthdraw the Original Application

as his grievance regarding protection of pay has been

acceded to by the'department. He is, therefore,

not interested in pursuing the present Original

Application. In the circumstances, the Original

Application is dismissed as vvithdrai</n.
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